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घोषणाक�तारीख /Date of Pronouncement : 04.09.2025 

 

आदशे / O R D E R 

PER ABY T. VARKEY, JM: 

 This is an appeal preferred by the assessee against the order of the 

Learned Commissioner of Income Tax (Appeals)/NFAC, (hereinafter 

referred to as ‘Ld.CIT(A)‘), Delhi, dated 11.04.2025 for the Assessment 

Year (hereinafter referred to as ‘AY‘) 2014-15.  

2. At the outset, the Ld.AR of the assessee brought to our notice that 

the impugned order of the Ld.CIT(A) is an ex parte order, merely because 

that the assessee didn’t respond to his notice. According to the Ld.AR, the 
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assessee didn’t receive any notices from the office of the Ld.CIT(A), 

therefore, they couldn’t respond to it and therefore, prayed for one more 

opportunity before the Ld.CIT(A).  

3. Per Contra, the Ld.DR doesn’t want us to interfere with the action of 

the Ld.CIT(A) since the assessee failed to respond to the notices issued 

by the office of the Ld.CIT(A).  

4. Having heard both the parties and after perusal of the records, it is 

noted that the impugned order of the Ld.CIT(A) is an ex parte order. It is 

also noted that the Ld.CIT(A) has made a bald statement that despite 

issuance of several notices, the assessee failed to respond without 

specifying the details of the notices he has purportedly sent to assessee; 

and further, the Ld.CIT(A) is noted to have passed a cryptic order 

confirming the action of the AO. We don’t countenance such an action of 

the Ld.CIT(A) for the reason that there is per-se violation of natural 

justice, when the assessee’s claim is that it didn’t receive any notice from 

Ld CIT(A)’s office.  Therefore, we are inclined to grant one more 

opportunity to assessee.  Hence, we set aside the impugned order of the 

Ld.CIT(A) and restore the appeal back to his file with a direction to decide 

the legal issue as well as grounds on merits  by passing a speaking order 

as contemplated under sub-section (6) of Section 250 of the Income Tax 

Act, 1961 (hereinafter referred to as ‘the Act‘).  The assessee is directed 
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to file all the relevant documents including written submission before the 

Ld.CIT(A) and diligently participate in the appellate proceedings and the 

Ld.CIT(A), if necessary may call for remand report and pass orders on the 

legal issue as well as on merits in accordance to law after hearing the 

assessee. 

5. In the result, appeal filed by the assessee is allowed for statistical 

purposes.  

 Order pronounced on the 04th day of September, 2025, in Chennai.  

 

Sd/- 

(अिमताभ शु�ा) 
 (AMITABH SHUKLA) 

लेखा सद�य/ACCOUNTANT MEMBER 

 

 Sd/- 

(एबी टी.  वक
) 

(ABY T. VARKEY) 

�याियक सद�य/JUDICIAL MEMBER 

 
चे	ई/Chennai,  

�दनांक/Dated: 04th September, 2025.   
TLN 
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4. िवभागीय�ितिनिध/DR 

5. गाड�फाईल/GF 

 
 


